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MR. DEPUTY CHAIRMAN: We will examine it and we will make suggestions 

also. Okay, now Shri Ahamed Hassan. He is absent. Shri Javed Ali Khan.

MATTER RAISED WITH PERMISSION - Contd.

Alleged closure of the Off-campus centre of the Aligarh Muslim 
University on grounds of illegality

Ǜ  ी जावेद अली खान (उǄ  र Ģ  देश): उपसभापित महोदय, अलीगढ़ मुिÎ लम िवÌ विवǏ  ालय के 

अिÎ तत् व पर जो आप Ģ  Ì न उठ गया है, उसकी तरफ मȅ  सदन का ध् यान आकिर्ष  त करना चाहता हंू। 

अलीगढ़ मुिÎ लम यूिनविर्स  टी एक् ट के सैक् शन 12 के तहत वहां की एक् जीक् यूिटव कमेटी और वहां की 

Academic Council ने अलीगढ़ से बाहर पांच ऑफ कैÇ पस सȂ टसर्  खोलने का फैसला िकया था। उसमȂ  

से तीन अिÎ तत् व मȂ  भी आ गए - मÊ लपुरम, िकशनगंज और मुिर्श  दाबाद मȂ । जो पांच सȂ टसर्  खोलने का 

फैसला िकया गया था, उनमȂ  से दो अभी अिÎ तत् व  मȂ  नहीं  आए हȅ । इसकी जरू रत 2006 मȂ  सच् चर 

कमेटी की िरपोटर्  आने के बाद महसूस हुई िक  अÊ पसंख् यकȗ  की हालत दिलतȗ  से बदतर है। जब 

सच् चर कमेटी ने इस तरफ इशारा िकया, तो तत् कालीन Ģ  धान मंतर्  ी डा0 मनमोहन िंस ह जी की सरकार 

ने अÊ पसंख् यकȗ  के अंदर िशक्ष  ा का Ģ  चार-Ģ  सार करने के िलए, िशक्ष  ा को बढ़ावा देने के िलए, ऐसी 

नीित बनाई, िजसके तहत अलीगढ़ मुिÎ लम िवÌ विवǏ  ालय ने कानूनी तरीके से उन सȂ टसर्  को खोलने 

का िनणर् य िकया, लेिकन आज अलीगढ़ मुिÎ लम यूिनविर्स  टी के वाइस चांसलर का एक बयान आया है, 

िजसमȂ  व ेफरमाते हȅ  िक हमारी केन् दर्  ीय मानव संसाधन मंतर्  ी Ǜ  ीमती Î मृित ज़ूिबन इरानी जी इन सȂ टसर्  

को गैर-कानूनी करार दे रही हȅ  और इन् हȂ  िमलने वाली सहायता को बंद करने की धमकी दे रही हȅ । 

उनका बयान मेरे पास है। ऐसी िÎ थित है। एक तरफ जहां हम "सबका साथ, सबका िवकास" का नारा 

देते हȅ , वही समाज के एक बड़े िहÎ से को िशक्ष  ा की सुिवधाओं से दूर रखना चाहते हȅ । ये सȂ टसर्  पूरी 

तरह से कानूनी तरीके से बने थे और मȅ  यह बता दंू िक अलीगढ़ मुिÎ लम िवÌ विवǏ  ालय की जो संरचना 

है, वहां का जो िडिसज़न मेिंक ग तरीका है, उसमȂ  भारत के महामिहम राÍ टर्  पित जी, उस िवÌ विवǏ  ालय 

के िविज़टर होते हȅ । अगर कोई भी नीितगत फैसला अलीगढ़ मुिÎ लम िवÌ विवǏ  ालय की एक् जीक् यूिटव 

कमेटी या वहां की Academic Council लेती है, वह तब तक अमल मȂ  नहीं  आता, जब तक भारत के 

राÍ टर्  पित जी उस पर अपनी Î वीकायर् ता नहीं  देते हȅ । ऐसी िÎ थित मȂ , मंतर्  ी जी की तरफ से यह कहना, 

जो मȅ  वाइस चांसलर के हवाले से कह रहा हंू और जैसा अखबारȗ  मȂ  उनका बयान छपा है िक ये सȂ टसर्  

गैर-कानूनी हȅ , इनको फंड नहीं  िदया जा सकता।

मȅ  चाहंूगा िक सरकार अभी और इसी वक् त इस सवाल पर अपना Î पÍ टीकरण दे िक अलीगढ़ 

िवÌ विवǏ  ालय या दूसरे अÊ प संख् यक िशक्ष  ण  संÎ थान...

†Transliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN: Your time is over. It is not going on record.

SHRI JAVED ALI KHAN: *

Ǜ  ी मुनक़ाद अली (उǄ  र Ģ  देश): महोदय, मȅ  इससे अपने आपको सÇ बǉ   करता हंू।

Ǜ  ी नरेन् दर्   कÌ यप (उǄ  र Ģ  देश) : महोदय, मȅ  इससे अपने आपको सÇ बǉ   करता हंू।

Ǜ  ी अरिवन् द कुमार िंस ह (उǄ  र Ģ  देश) : महोदय, मȅ  इससे अपने आपको सÇ बǉ   करता हंू।

Ǜ  ी Ģ  मोद ितवारी (उǄ  र Ģ  देश) : महोदय, मȅ  इससे अपने आपको सÇ बǉ   करता हंू।

Ǜ  ी राम नाथ ठाकुर (िबहार) : महोदय, मȅ  इससे अपने आपको सÇ बǉ   करता हंू।

Ǜ  ी परवेज़ हाशमी (राÍ टर्  ीय राजधानी क्ष  ेतर्  , िदÊ ली) : महोदय, मȅ  इससे अपने आपको सÇ बǉ   

करता हंू।

Ǜ  ी आलोक ितवारी (उǄ  र Ģ  देश) : महोदय, मȅ  इससे अपने आपको सÇ बǉ   करता हंू।

SHRI SHARAD YADAV (Bihar): Mr. Deputy Chairman, Sir, I associate myself 

with the issue raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the issue raised by 

the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with the 

issue raised by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I too associate myself with the issue 

raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with 

the issue raised by the hon. Member.

SHRI SITARAM YECHURY (West Bengal): Sir, I also associate myself with the 

issue raised by the hon. Member.

KUMARI SELJA (Haryana): Sir, I also associate myself with the issue raised by 

the hon. Member.

SHRI K. N. BALAGOPAL (Kerala): Sir, I also associate myself with the issue 

raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with 

the issue raised by the hon. Member.

*Not recorded.
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SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I also associate myself with the 

issue raised by the hon. Member.

SHRI MOTILAL VORA (Chhattisgarh): Sir, I also associate myself with the issue 

raised by the hon. Member.

SHRI P. L. PUNIA (Uttar Pradesh): Sir, I also associate myself with the issue raised 

by the hon. Member.

SHRI HUSAIN DALWAI (Maharashtra): Sir, I also associate myself with the issue 

raised by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, I also associate myself with the issue raided by 

the hon. Member.

DR. T. N. SEEMA (Kerala): Sir, I also associate myself with the issue raised by the 

hon. Member.

SHRI ANAND SHARMA (Rajasthan): Sir, I also associate myself with the issue 

raised by the hon. Member.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I also associate myself with the 

issue raised by the hon. Member.

MR. DEPUTY CHAIRMAN: The whole House associates with the issue raised by 

Shri Javed Ali Khan.

अÊ पसंख् यक कायर्  मंतर्  ालय मȂ  राज् य मंतर्  ी तथा संसदीय कायर्  मंतर्  ालय मȂ  राज् य मंतर्  ी  
(Ǜ  ी मुख् तार अÅ बास नक़वी): सर, ऑनरेबल मेÇ बर ने अलीगढ़ मुिÎ लम यूिनविर्स  टी से संबंिधत जो मुǈ  ा 

उठाया है, मȅ  उनको अवगत कराना चाहता हंू िक अलीगढ़ मुिÎ लम यूिनविर्स  टी को माइनॉिरटी Î टेटस 

िमला हुआ है और सȂ टर्  ल यूिनविर्स  टी के रू प मȂ  Î वीकृित िमली हुई है। इस देश मȂ  हजारȗ  माइनॉिरटी 

इंÎ टीǷ  ूशंस हȅ , िजनको संिवधान ने सुरक्ष  ा दी है और उनकी सुरक्ष  ा के Ģ  ित हमारी सरकार पूरी तरह 

से Ģ  ितबǉ   है।

जहां तक अलीगढ़ मुिÎ लम यूिनविर्स  टी का Ģ  Ì न है, वह एक सȂ टर्  ल यूिनविर्स  टी है, इसके साथ ही 

साथ उसे माइनॉिरटी इंÎ टीǷ  ूशन का दजार्   भी Ģ  ाÃ त है, इसिलए यह मैटर कोटर्  मȂ  है। िनिÌ चत तौर से 

कोटर्  जो िडसीज़न लेगा, उस िडसीज़न के Ģ  ित हम सबकी Ģ  ितबǉ  ता होनी चािहए। ...(Ë यवधान)...

दूसरा, इसके अलावा हजारȗ  ऐसे इंÎ टीǷ  ूशंस हȅ , िजनको माइनॉिरटी Î टेटस िमला हुआ है। 

उनकी सुरक्ष  ा के िलए संिवधान मȂ  जो Ë यवÎ था दी गई है, उसके अनुसार हम उन् हȂ  पूरी तरह से सुरिक्ष  त 

रखȂ गे। ...(Ë यवधान)... उनकी सुरक्ष  ा को िकसी भी तरह की ठेस नहीं  पहंुचेगी, यह हम आपको 

िवÌ वास िदलाते हȅ । इसके अितिरक् त जो िवषय माननीय ...(Ë यवधान)...
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SHRI DIGVIJAYA SINGH: Sir, the Government has withdrawn the Affidavit in the 

Supreme Court. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is an off campus issue.

Ǜ  ी शरद यादव: महोदय, हमारा सÇ पूणर्  िवरोध इसी पर है। हमारा पूरा िवरोध इस बात पर है िक 

जो संÎ थान पूरी तरह से संिवधान सÇ मत है, िजसका समाधान हो गया था, लेिकन कोटर्  मȂ  एिफडेिवट 

देकर आप सारा काम खराब कर रहे हȅ । ...(Ë यवधान)... यह ठीक बात नहीं  है। सरकार को इसे वापस 

करना चािहए और जो माइनॉिरटी Î टेटस है, उसको िफर से लागू करना चािहए। ...(Ë यवधान)... 
आपने जो एिफडेिवट लगाया है, उसी के चलते िववाद है और उसी के चलते सभी तरह की परेशानी 

बनी हुई है। ...(Ë यवधान)... 

SHRI DIGVIJAYA SINGH: Sir, I totally agree with what Sharad Yadavji has said. 

The present Government has withdrawn the Affidavit given to the Supreme Court by UPA 

Government. ...(Interruptions)... He is misleading the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. No further discussion. ...(Interruptions)... 
Now, Shri Sharad Yadav for the next Zero Hour submission. ...(Interruptions)... No 

discussion on this. ...(Interruptions)...

SHRI ANAND SHARMA: This cannot be accepted. ...(Interruptions)... It is a 

serious matter. ...(Interruptions)... The entire House is opposing this, ...(Interruptions)... 
The Government has to explain.

MR. DEPUTY CHAIRMAN: It is a serious matter. ...(Interruptions)... But, the 

point is, we cannot have a discussion on Zero Hour. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, one minute. ...(Interruptions)... What the 

hon. Minister answered, is not the issue that has been raised. This is number one. The 

second question is: Today's Government has withdrawn an Affidavit submitted by 

the earlier Government and given a new Affidavit which is a cause of the problem. 

...(Interruptions)...

SHRI ANAND SHARMA: That is the root cause of the problem. 

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, this is a serious matter. ...(Interruptions)... 
Aligarh Muslim University...

MR. DEPUTY CHAIRMAN: So, what can I do? ...(Interruptions)... It is Zero 

Hour.

SHRI SITARAM YECHURY: Therefore, what you have to do is to use your good 
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offices to persuade the Government to withdraw their Affidavit. That is what has to be 

done.

MR. DEPUTY CHAIRMAN: That is a legal matter.

SHRI SITARAM YECHURY: Otherwise, they should answer what is the Affidavit 

and why have they changed it? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you want discussion, you give a notice. 

...(Interruptions)... Give notice. Then, it can be considered for discussion.

SHRI ANAND SHARMA: Sir, let me make a submission for your consideration. 

Since this is a serious matter, the Government needs to explain why it changed the Affidavit 

filed by the UPA Government. You have to explain it. And, why are you targeting the 

minority institutions and the universities?

MR. DEPUTY CHAIRMAN: If you want discussion, you give a notice.

SHRI ANAND SHARMA: Sir, the House demands for a debate.

MR. DEPUTY CHAIRMAN: Then, you give notice if you want debate.

SHRI ANAND SHARMA: That can be accepted now.

Ǜ  ी मुख् तार अÅ बास नक़वी: आपने अभी तक िकतने एिफडेिवट कोटर्  मȂ  जमा िकए हȅ , िकतने 

एिफडेिवट चȂ ज िकए हȅ , क् या आपने कभी उनके बारे मȂ  हाउस मȂ  आकर बताया था? ...(Ë यवधान)... 
आप जो एिफडेिवट कोटर्  मȂ  दȂ गे, क् या व ेहमसे पूछकर दȂ गे? ...(Ë यवधान)...

Ǜ  ी आनंद शमार्  : आप उस बात को बीच मȂ  मत लाइए। ...(Ë यवधान)...

MR. DEPUTY CHAIRMAN: Okay. That is all. No more discussion. 

...(Interruptions)...

Ǜ  ी मुख् तार अÅ बास नक़वी: हमने आपसे कहा िक matter is sub judice. ...(Ë यवधान)... जब 

यह मैटर कोटर्  मȂ  है, तो कोटर्  के दायरे मȂ  उस मैटर पर िनणर् य होने दीिजए। ...(Ë यवधान)... इस पर 

हमारा कोई पूवार्  गर्  ह नहीं  है। ...(Ë यवधान)...

Ǜ  ी सीताराम येयुरी: ये गलत कह रहे हȅ । ...(Ë यवधान)...

MR. DEPUTY CHAIRMAN: Let us go to the next item. Shri Sharad Yadav. 

...(Interruptions) ...

Ǜ  ी मुख् तार अÅ बास नक़वी: हम यही चाहते हȅ  िक अलीगढ़ मुिÎ लम िवÌ विवǏ  ालय का सÇ मान 

बरकरार रहना चािहए। ...(Ë यवधान)...
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MR. DEPUTY CHAIRMAN: No, no. It is over. ...(Interruptions)... Hon. Members, 

it is a Zero Hour matter. I cannot allow discussion now. If you want discussion, give 

proper notice. ...(Interruptions)... Give proper notice. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, what has gone on record in the House is 

misleading. ...(Interruptions)... It is misleading. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If he is misleading..

SHRI SITARAM YECHURY: Secondly, Sir, please understand, it has got the 

potential of a very big communal flare. ...(Interruptions)... That is the danger and our 

House can't be a party to it.

Ǜ  ी आनन् द  शमार्  : सर, ...(Ë यवधान)... मंतर्  ी सदन को बार-बार गुमराह करते हȅ । 

...(Ë यवधान)... गलत बयान देते हȅ । ...(Ë यवधान)...

MR. DEPUTY CHAIRMAN: If he has misled, then there is a provision in the Rule 

Book. You can invoke that. This is number one. If you want a discussion, you may give a 

notice. What can I do now? ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, our House can't be a party to the communal 

polarization. ...(Interruptions)...

SHRI JAVED ALI KHAN: sir, please allow me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is over. His Zero Hour time is over. I can't 

allow him. No, please. ...(Interruptions)... I am requesting the hon. Members that his 

Zero Hour time is over. If you want a discussion on this, please give a notice. I can't 

allow a discussion now. ...(Interruptions)... If he has misled, then invoke the rules. 

...(Interruptions)... There is a provision in the rules and you can invoke that if he has 

misled the House. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, he is not taking note of what we are saying. 

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I can't do anything more than that. Please give a 

notice. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I suggest that you expunge from the records all 

that the Minister has said. ...(Interruptions)...

SHRI ANAND SHARMA: Please expunge that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you want me to expunge, I will go through the 
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records. I can't do it now because I am not convinced either way. ...(Interruptions)... To 

expunge, I have to be convinced. I am not convinced either way. I will go through the 

records and take a decision if there is anything to be expunged. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, we will give a notice. But this assertion by the 

Minister will only contribute to sharpening communal polarization in the country.

SHRI MUKHTAR ABBAS NAQVI: Sir, we are neither supporting nor opposing. 

...(Interruptions)... सर, मȅ ने यह बताया है िक जो ऑनरेबल मेÇ बर ने कहा है ...(Ë यवधान)... जो 
माइनॉिरटी इंÎ टीǷ  ूशंस हȅ , उनके माइनॉिरटी Î टेटस को, जो कांÎ टीǷ  ूशन ने अिधकार िदये हȅ , 

उनकी सुरक्ष  ा की िजÇ मेदारी ...(Ë यवधान)...

MR. DEPUTY CHAIRMAN: I am going to the next Zero Hour mention by Shri 

Sharad Yadav. ...(Interruptions)...

Ǜ  ी मुख् तार अÅ बास नक़वी: जहां तक अलीगढ़ मुिÎ लम युिनविर्स  टी का सवाल है, the matter is 

in the Court. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I can't allow Mr. Khan. His Zero Hour time is 

over. ...(Interruptions)... You have to give another notice. ...(Interruptions)... Mr. Khan, 

I can't allow you. Shri Sharad Yadav, I can't allow him. His Zero Hour time is over. 

...(Interruptions)...

Ǜ  ी जावेद अली खान: सर, यह इस सदन की गिरमा का सवाल है। ...(Ë यवधान)... देश के 

लोकतंतर्   का सवाल है। ...(Ë यवधान)...

MR. DEPUTY CHAIRMAN: I  would request you to please calm down. Now, 

Shri Sharad Yadav to make a mention on Special Package to the State of Bihar. 

...(Interruptions)... शरद यादव जी, आप अपना Zero Hour submission बोिलए। ...(Ë यवधान)... 
Nothing else will go on record. ...(Interruptions)... You may give another notice.

SHRI JAVED ALI KHAN: *

MR. DEPUTY CHAIRMAN: Mr. Khan can give another notice and Mr. Chairman 

may consider that. Please sit down. Shri Sharad Yadav, speak on Special Package to 

Bihar. ...(Interruptions)... Okay. ...(Interruptions)... That is enough; now go back. 

†Transliteration in Urdu Script.
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...(Interruptions)... Please ...(Interruptions)... Please go back. ...(Interruptions)... 
Please go back. ...(Interruptions)... Please ...(Interruptions)... There will be no 

solution. ...(Interruptions)... I would request ...(Interruptions)... I would request you, 

please give notice. We can have a discussion. ...(Interruptions)... What are you doing? 

...(Interruptions)... Listen ...(Interruptions)... Please. ...(Interruptions)...One minute. 

...(Interruptions)... I would request the agitated Members, if you want the result, then 

give a notice. Hon. Chairman will consider. We can have a discussion. ...(Interruptions)... 
By shouting slogans, nothing will happen. ...(Interruptions)... You will not get the 

result. ...(Interruptions)... Are you interested in getting the result? ...(Interruptions)... 
Then you allow a discussion. ...(Interruptions)... I have told you, I will examine that. 

...(Interruptions)... 

Ģ  ो. राम गोपाल यादव (उǄ  र Ģ  देश): सर, ऑनरेबल िमिनÎ टर का बयान पहले expunge िकया 

जाए। ...(Ë यवधान)...

MR. DEPUTY CHAIRMAN: If anything expungeable is there, I will do that. 

...(Interruptions)... I will do that. ...(Interruptions)...

A Sikh boy assaulted in Australia

Ǜ  ी अिवनाश राय खƐ  ा (पंजाब): सर, मȅ  आपके सामने और इस सदन के सामने एक घटना के 

बारे मȂ  बताना चाहता हंू। जब ऑÎ टर्  ेिलया मȂ  एक िसख लड़का बस मȂ  सफर कर रहा था तो तीन 

ऑÎ टर्  ेिलयंस - दो लड़के और एक लड़की ने उसको डराया, धमकाया और उसकी पगड़ी के साथ 

छेड़खानी की। यह एक बहुत ही िघनौनी हरकत ऑÎ टर्  ेिलया मȂ  की गई है। ...(Ë यवधान)... सर, जीरो 

ऑवर। ...(Ë यवधान)...

Ǜ  ी उपसभापित: ठीक है, बोिलए। ...(Ë यवधान)...

Ǜ  ी अिवनाश राय  खƐ  ा: सर, मȅ  इनके ध् यान मȂ  लाना चाहता हंू िक यह एक बच् चे, एक िसख 

बच् चे के ऑनर की बात है, िजसके साथ आÎ टर्  ेिलया मȂ , जब वह बस मȂ  सफर कर रहा था, उसकी 

पगड़ी के साथ और उसके साथ िघनौनी हरकत की गई है। उसको टीज़ िकया गया है। अगर वहां पर 

रहने वाले भारतीयȗ  के साथ ऐसी हरकतȂ  होती रहȂ गी तो उन लोगȗ  के मन मȂ  एक डर का वातावरण 

बना रहेगा। सर, मȅ  िनवदेन करता हंू िक इस घटना को ऑÎ टर्  ेिलया सरकार के सामने लाकर, वहां पर 

रहने वाले पंजाब के जो लोग हȅ , जो िसख लोग हȅ , जो भारतीय हȅ , उनकी सुरक्ष  ा की गारंटी 

ऑÎ टर्  ेिर्लयन गवन  मȂ ट से ली जाए, तािक ऐसी घटनाएं न हȗ । अगर उस घटना की सारी िरपोटर् स को 

पढ़ा जाए, तो उससे पता चलता है िक आज वह बच् चा डरा हुआ है, वह Î कूल जाने को तैयार नहीं  है। 

उसकी माता डरी हुई है और उसका पिरवार डरा हुआ है। सर, यह एक immediate action लेने वाली 

बात है। इसिलए मȅ  चाहंूगा िक भारत सरकार ऑÎ टर्  ेिलया की सरकार के साथ इस मैटर को टेकअप 

करके वहां रह रहे हमारे पंजाबी भाइयȗ , जो िक भारतीय हȅ , उनकी सुरक्ष  ा की गारंटी ले, तािक 

नÎ लवाद के नाम पर वहां भेदभाव न हो। ...(Ë यवधान)... सर, हम वहां इज् जत के साथ जीना चाहते हȅ । 
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